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[MADAM SPEAKER in the Chair]
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REFERENCE BY THE SPEAKER

Tragic incident of fire at a private cracker factory in Sivakasi, Tamil Nadu

MADAM SPEAKER: Hon. Members, you may be aware that in a tragic incident,
as per official report, about 38 persons have been killed and 49 others injured
when a fire broke out at a private cracker factory in Sivakasi, Tamil Nadu on 5™
September, 2012.

The House expresses its profound sorrow on this tragedy which has brought
immense pain and suffering to the affected families.

The House may now stand in silence for a short while as a mark of respect
in the memory of the departed.
11.01 hrs

The Members then stood in silence for a short while.
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MADAM SPEAKER: Now, Question Hour.
Q.No. 365 -Shri Arvind Kumar Chaudhary.

... (Interruptions)
11.03 hrs

At this stage, Shri Ganesh Singh, Shri A.K.S. Vijayan, Shri K. Sugumar
and some other hon. Members came and stood on the floor near the Table.

... (Interruptions)



06.09.2012 10

(Q.365)
M sRfa< AR Ao : ARG e FEIGAT, 99 2009-2010 H XADHAT DI fA®Berar &

BHROT 22, 99 2010-2011 H 23 AR 99 2011-2012 H 20 GEeAN gg| # AT H3 S 4
SEAT AGEd § 6 YAefEl @ fA%ddr & R’ BRU § R S W ORT HRATS

gg7...(cHaum)

SHRI K.H. MUNIYAPPA: Madam, from 2004-2005 onwards till today accidents
have reduced from 169 to 77. ... (Interruptions) The accidents due to collision,
derailment ... (Interruptions) have reduced by 54 per cent from 2004 till today. ...

(Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.04 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.

(Shri Francisco Cosme Sardinha in the Chair)
(At this stage, Shri Ganesh Singh, Shri K. Sugumar
and some other hon. Members came and stood on the floor near the Table.)

... (Interruptions)
MR. CHAIRMAN: Please sit down. Please go back to your seats. Papers to be laid
on the Table of the House.

... (Interruptions)
12.0 %> hrs

PAPERS LAID ON THE TABLE
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri
Vayalar Ravi, I beg to lay on the Table a copy of the Public Procurement Policy
for Micro and Small Enterprises (MSEs) Order, 2012 (Hindi and English versions)
published in Notification No. S.O. 581(E) in Gazette of India dated 26" March,
2012 issued under Section 11 of the Micro, Small and Medium Enterprises
Development Act, 2006.
(Placed in Library, See No. LT 7377/15/12)

... (Interruptions)
THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): I beg to lay on the Table a copy of the Memorandum of
Understanding (Hindi and English versions) between the Bharat Heavy Electricals
Limited and the Department of Heavy Industry, Ministry of Heavy Industries and
Public Enterprises for the year 2012-2013.

(Placed in Library, See No. LT 7378/15/12)

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I
beg to lay on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of the
National Institute of Pharmaceutical Education and Research, S.A.S. Nagar,
for the year 2010-2011, together with Audit Report thereon.

(Placed in Library, See No. LT 7379/15/12)

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute of Pesticide Formulation Technology, Gurgaon, for the year 2009-
2010, along with Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute of Pesticide Formulation
Technology, Gurgaon, for the year 2009-2010.

(4)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 7380/15/12)

(5) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Indian Drugs and
Pharmaceuticals Limited for the years 2009-2010 and 2010-2011 within the
stipulated period of nine months after the close of the respective accounting years.

(Placed in Library, See No. LT 7381/15/12)
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(6) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Bengal Chemicals
and Pharmaceuticals Limited for the years 2009-2010 and 2010-2011 within the
stipulated period of nine months after the close of the respective accounting years.

(Placed in Library, See No. LT 7382/15/12)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): 1 beg to lay on the Table a copy of the Memorandum of
Understanding (Hindi and English versions) between the RITES Limited and the
Ministry of Railways for the year 2012-2013.

(Placed in Library, See No. LT 7383/15/12)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND

NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF

CORPORATE AFFAIRS (SHRI R.P.N. SINGH): I beg to lay on the Table:-

(1) A copy of the Chartered Accountants (Amendment) Regulations, 2012
(Hindi and English versions) published in Notification No. F. No.
1-CA (7)/145/2012 in Gazette of India dated 1** August, 2012 under Section
30B of the Chartered Accountants Act, 1949.

(Placed in Library, See No. LT 7384/15/12)

(2) A copy of the Limited Liability Partnership (Amendment) Rules, 2012
(Hindi and English versions) published in Notification No. G.S.R. 430(E)
in Gazette of India dated 5™ June, 2012, under Section 79 of the Limited
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Liability Partnership Act, 2008 containing corrigendum thereto published
in Notification No. G.S.R 485(E) dated 21 June, 2012.
(Placed in Library, See No. LT 7385/15/12)

3) A copy each of the following Notifications (Hindi and English versions)

under Section 67 of the Limited Liability Partnership Act, 2008:-

(1) Draft Notification No. F. No. 1/1/2011-CL-V specifying the
provisions of sub-section (1) of Section 637 of the Companies Act,
1956 shall be extended to the Limited Liability Partnerships.

(i1) Draft Notification No. F. No. 1/1/2011-CL-V delegating to the
Regional Directors at Mumbai, Nodia, Kolkata, Chennai,
Ahmedabad and Hyderabad, the powers and functions of the Central
Government under Section 39 of the said Act.

(Placed in Library, See No. LT 7386/15/12)

(4) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 642 of the Companies Act, 1956:-

(1) The Companies (Filing of Documents and Forms in Extensible
Business Reporting Language) Rules, 2011 published in
Notification No. G.S.R. 748(E) in Gazette of India dated 5™
October, 2011.

(i1) The Companies (Director Identification Number) Amendment Rules,
2012 published in Notification No. G.S.R. 395(E) in Gazette of
India dated 28™ May, 2012.

(111) The Companies Director Identification Number (Second
Amendment) Rules, 2012 published in Notification No. G.S.R.
429(E) in Gazette of India dated 5™ June, 2012.
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(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

15

The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2012 published in Notification No. G.S.R.
411(E) in Gazette of India dated 31 May, 2012.

The Company Law Board (Fees on Application and Petitions)
(Amendment) Rules, 2012 published in Notification No. G.S.R.
547(E) in Gazette of India dated 10™ July, 2012.

The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2012 published in Notification No. G.S.R.
548(E) in Gazette of India dated 10" July, 2012.

The Companies (Central Government’s) General Rules and Forms
(Fourth Amendment) Rules, 2012 published in Notification No.
G.S.R. 577(E) in Gazette of India dated 19" July, 2012.

The Companies (Central Government’s) General Rules and Forms
(Fifth Amendment) Rules, 2012 published in Notification No.
G.S.R. 588(E) in Gazette of India dated 26" July, 2012.

The Companies (Accounting Standards) (Amendment) Rules, 2011

published in Notification No. G.S.R. 179(E) in Gazette of India

dated 3™ March, 2011.

G.S.R. 650(E) published in Gazette of India dated 30™ August, 2011,

inserting certain accounting standards in the Notification No. G.S.R.

179(E) dated 3™ March, 2011.

(5) Two statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (4) above.

(Placed in Library, See No. LT 7387/15/12)

(6) A copy of the Notification No. S.0.733(E) (Hindi and English versions)

published in Gazette of India dated 4™ April, 2012, appointing the Assistant

Commissioner of Income-tax, Guwahati, as the prescribed authority of the

purposes of clause (a) of sub-section (1A) of Section 108 of the Companies
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(7)

(8)

Act, 1956 issued under rule 5A of the Companies (Central Government’s)
General Rules and Forms, 1956.
(Placed in Library, See No. LT 7388/15/12)

A copy of the Notification No. S.0.298(E) (Hindi and English versions)
published in Gazette of India dated 17™ April, 2012, making certain
amendments in the Schedule XIV of the Companies Act, 1956 issued under
sub-section (1) of Section 641 of the said Act.

(Placed in Library, See No. LT 7389/15/12)

A copy each of the following Notifications (Hindi and English versions)

issued under Section 637 of the Companies Act, 1956:-

(i)  S.0.1538 (E) published in Gazette of India dated 10™ July, 2012,
delegating powers and functions, mentioned therein, of the
Central Government to Registrar of Companies, subject to
certain conditions.

(i)  S.0.1539(E) published in Gazette of India dated 10™ July, 2012,
delegating powers and functions, mentioned therein, of the
Central Government to Registrar of Directors, , subject to certain
conditions.

(Placed in Library, See No. LT 7390/15/12)

... (Interruptions)



06.09.2012 17

12.01 hrs
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have to report the following messages received
from the Secretary-General of Rajya Sabha:

(1) 'l am directed to inform the Lok Sabha that the Rajya Sabha at its
sitting held on Monday, the 3™ September, 2012 adopted the following
Motion in regard to the Joint Committee on Offices of Profit:-

"That this House concurs in the recommendation of the Lok Sabha that
the Rajya Sabha do elect one member of Rajya Sabha, in accordance
with the system of proportional representation by means of the single
transferable vote, to the Joint Committee on Offices of Profit in the
vacancy caused by the retirement of Shri P.R. Rajan from Rajya Sabha
and do communicate to that House the name of the member so elected
by Rajya Sabha to the Joint Committee."

2. I am further to inform the Lok Sabha that in pursuance of the above
Motion, Dr. T.N. Seema, Member, Rajya Sabha has been duly elected to the
said Joint Committee.'

(11) 'l am directed to inform you that the Rajya Sabha at its sitting held on
Wednesday, the 5" September, 2012 adopted the following motion regarding
filling up of the casual vacancy in the Joint Committee to Examine Matters
Relating to Allocation and Pricing of Telecom Licenses and Spectrum:-
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MOTION

"That this House concurs in the recommendation of Lok Sabha that
Rajya Sabha do appoint one Member of Rajya Sabha to the Joint
Committee to Examine Matters Relating to Allocation and Pricing
of Telecom Licenses and Spectrum in the vacancy caused by the
retirement of Prof. P.J. Kurien from the Rajya Sabha and
communicate to Lok Sabha the name of the Member so appointed
by the Rajya Sabha to the Joint Committee and resolves that Shri
Ananda Bhaskar Rapolu be appointed to the said Joint Committee
to fill the vacancy."'

12.02 hrs

LEAVE OF ABSENCE OF MEMBERS FROM SITTINGS OF THE HOUSE
MR. CHAIRMAN: The Committee on Absence of Members from the Sittings of
the House in their seventh Report presented to the House on 5t September, 2012
have recommended that leave of absence from the sittings of the House be granted

to the following Members for the period mentioned against each:-

1. Shri Shatrughan Sinha 08.08.2012 to 25.08.2012
2 Shri D. Venugopal 09.08.2012 to 07.09.2012
3. Shri Madhu Koda 08.08.2012 to 07.09.2012
4 Shri Dilip Singh Judev 08.08.2012 to 29.08.2012
5 Shri Y.S. Jagan Mohan Reddy  10.05.2012 to 22.05.2012
and

08.08.2012 to 07.09.2012

6. Shri Subrata Bakshi 08.08.2012 to 02.09.2012

Is it the pleasure of the House that leave as recommended by the

Committee be granted?
SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: Leave is granted. The Members will be informed accordingly.

... (Interruptions)
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12.03 hrs
COMMITTEE ON PAPERS LAID ON THE TABLE
10th Report and Minutes
SHRI HARIN PATHAK (AHMEDABAD EAST): I beg to present the Tenth
Report (Hindi and English versions) of the Committee on Papers Laid on the

Table and Minutes relating thereto.

... (Interruptions)

12.03 %5 hrs

(i) Status of implementation of the recommendations contained in the 228™
Report of the Standing Committee on Industry on ‘Revival and Restructuring
of Cement Corporation of India Ltd. (CCI)’, pertaining to the Ministry of
Heavy Industries and Public Enterprises.”

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): I beg to lay on the Table of the House a Statement
attached herewith, on the Status of implementation of the recommendations
contained in 228" Report of the DRPSC on Action Taken Note on the 219"
Report of the Committee on Revival and Restructuring of Cement Corporation of
India Limited, (CCI), in pursuance of the directions issued by the hon. Speaker,
Lok Sabha Bulletin — Part II dated September 1, 2004.

Action has been completed/initiated in respect of the various
recommendations. The Action Taken Notes giving details of the action taken

against each of the recommendations have already been submitted to the

Committee on 16.7.2012 and 24.7.2012.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 7391/15/12.
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12.04 hrs

(i) Status of implementation of the recommendations contained in the 14™
Report of the Standing Committee on Railways on Demands for Grants
(2012-13), pertaining to the Ministry of Railways."

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): I beg to lay the statement on the status of implementation of the
recommendations contained in the 14™ Report of the Parliamentary Standing
Committee on Railways in pursuance of Directive 73A of the hon. Speaker, Lok
Sabha issued vide Lok Sabha Bulletin Part II, dated 1* September, 2004.

The 14™ Report of the Committee on ‘Demands for Grants 2012-13’
presented to the Lok Sabha on 25.4.2012 contained 33 recommendations and
Action Taken Notes thereon were furnished to the Committee on 06.08.2012 in
English version and on 13.08.2012 in Hindi version.

Statements showing details of all the recommendations contained in the
Report and implementation status thereof are enclosed. Since the statements are

voluminous, I request that the same may be taken as read.

... (Interruptions)

12.04 %4 hrs
STREET VENDORS (PROTECTION OF LIVELIHOOD AND
REGULATION OF STREET VENDING) BILL, 2012**
THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND MINISTER OF CULTURE (KUMARI SELJA): I beg to move for leave to

* Laid on the Table and also placed in Library, See No. LT 7392/15/12.
** Published in the Gazette of India, Extraordinary, Part —II, Section-2, dated 06.09.2012.
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introduce a Bill to protect the rights of urban street vendors and regulate street
vending activities and for matters connected therewith or incidental thereto.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to protect the rights of
urban street vendors and regulate street vending activities and for
matters connected therewith or incidental thereto.”

The motion was adopted.

KUMARI SELJA: I introduce the Bill.

12.05 hrs
MATTERS UNDER RULE 377"
MR. CHAIRMAN: Hon. Members, the Matters under Rule 377 listed for the day,
shall be treated as laid on the Table of the House. Hon. Members who have been
permitted to raise matters under Rule 377 today and are desirous of laying them,
may personally hand over slips at the Table of the House immediately.
Only those matters shall be treated as laid for which slips have been received

at the Table within the stipulated time. The rest will be treated as lapsed.

(i) Need to ban the import of coconut products in the country

SHRI CHARLES DIAS (NOMINATED): The problem which is being faced by
the coconut growers of the country is very serious. There is a steep decrease in the
price of coconut which is affecting the life of thousands of coconut growers in
Kerala.

The price of the coconut has decreased from Rs. 8 to 10 last year to Rs 3 to
Rs. 4. This decrease has hit the life of the coconut growers in Kerala. The main
cause of the price decrease is the liberalized import policy of the Government of

India which is continuing in the country. Now, the coconut oil and palm oils are

* Treated as laid on the Table.
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being imported liberally throughout the country. Higher import of vegetable oil
during November 2011 to October 2012 has adversely affected the oil price in the
country and thereby the farmers are not even getting the production cost of
coconut.

The support Price of copra is not helpful to the farmers in the country. |
urge upon the Government to come forward to ban the import of coconut products
at least for a certain period otherwise the coconut growers in the country cannot

survive.

(ii) Need to look into the problems of migrants/refugees coming from
Pakistan to India

SHRIMATI CHANDRESH KUMARI (JODHPUR): Since partition there has
been a mass exodus of migrants/refugees from Pakistan to India. They are coming
with valid passports and visas and have applied for Indian citizenship and
residential permission to stay in India. But, unfortunately most of the requests are

lying pending. Some of the major problems faced by them are :-

When they apply for Indian Citizenship or extension of visa their requests
are forwarded to the Government of India, Home Ministry. If the visa extension is
not granted on time they are forcibly deported or heavy penalty is imposed. The
District Magistrate of the State should be authorised to grant citizenship to such
persons whose papers are all clear. Visa extension/additional visa power should be

given to local FRRO’s .

Even after submitting valid documents for permanent settlement, they
should be permitted to move freely to other cities of the State for livelihood. The

Government of India has banned all Pakistani Nationals from going to the West
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side of NH-15, thus, preventing them from visiting their relatives who are living
in that area. They cannot attend any functions, marriages, engagements, funerals

or any other important work.

95% of the immigrants are SCs and Tribals. The Citizenship fees charged
by the Government of India till 2005 was very reasonable. Suddenly it was
increased, for sections 5(1 a) and 5(1d) from no fee to 5,000/- and Rs. 100/- to Rs.
3000/- respectively and under section 5(1 ¢) from  Rs. 500/- to Rs. 10,000/- and
some persons are being charged Rs. 20,000/-. This increase is unaffordable for the
poor people. These may be reverted back to the original fee structure. Pakistani
Girls marrying Indian boys should be given immediate Citizenship on request
without any fee. In the interest of the refugees/migrants a High Powered
Committee be constituted consisting of the Home Ministry External Affairs
Ministry and Rehabilitation Department to look into the difficulties faced by

them.
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(iii))Need to take urgent measures to check erosion of land and to provide
funds for maintenance of watershed projects in hill states particularly in
Uttarakhand

[aY

RT oA faRya SR U, RRICR

sft WaUTd AERTS (Tgdel): # WReR & & Uq
U U4 O IR H Bl R Y-held Bl MR ATHNA DA ATEdl § | STRrEvs H 88 wierd
&3 3O y9Iaa 8 el § R 35 ufied &F e WR 96 gWied © | Ak s9
e [T @1 e a8 o 1 @1 g9 Afas § waree aRomm 81 | 4-derd
& HRUT gaa rar 1l d el & @1fdie gomae gam ® R 39 9 & |Hen o wehdT §
6 57 el & el & S e 1971 4 off 98 2001 1 SFUAT H AHA 38 © | Y-
el & HRUT PN AFY YA Tedl o & & Siifeh gty &= § Usel A & B9 & | YRl
GEMI B FHIG BT, d1&c] B Bl g3l A I8 Y-Held 8l %6l & | SAGHhd Dl qa &
foTQ y-pera 1 R HRA1 Siawasd € 59 oy a8 WR W Y Ud Scl {0 bl Fdeeiel
&3 W g9 & oY ITcRIS WU DI ger@al <1 Brn | W 8 $ReIT Fifie i gitdeer
Red & A R D15 BT GIR HRA1 8N THD! TR STduHe 9 4 3Mfdd =0T
fecrarex fhaT=aa ®RarT ST 93 | STRIUS § & 1110 HISH! IS © rd 9 322 &
G107 & forg anft 9% w1E IRy Ui W T8 € |

W S5 ABR F RY ¢ & 98 39 fadareme 19k G691 4 q6d i Bl
foma feeam & fog smavas wew e a1y |
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(iv)Need to lift ban on transportation of construction material from
Mangalore port to Lakshadweep

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): The ban imposed by the
Kamataka Government on transportation of building material like cement, sand,
etc from Mangalore Port to the Union territory of Lakshadweep has become a
cause of great inconvenience to the residents of Lakshadweep. Since Mangalore
Port is the one used for transportation of construction material this ban has
hampered the development of the much needed infrastructure on the Island.
Besides this, the people are having great difficulty in making simple repairs and

construction of houses.

Lakshadweep has been granted the status of Scheduled Tribe by the
Constitution of India because of the geographical isolation of these islands from
the mainland and also because of the socio-economic backwardness of the people

in these Islands.

Therefore, I request and urge the Government to take action in this regard
and help the Islanders by lifting the ban on transportation of construction material
from Mangalore to Lakshadweep the way special dispensation has been given to

State of Kerala and State of Goa.
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(v)Need to set up a chair in the name of Mahatma Ayyankali, the great social
reformer at the Central University, Kasargod, Kerala

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Mahatma Ayyankali
was a great leader of dalits in Kerala, who were considered untouchables in the
caste riddled Indian society in the southern part of India. He fought against the
system of untouchability and pioneered many reforms to improve the lives of
the dalits. He was in the forefront of movements against casteism. When he
demanded educational facilities for dalit children, his demand was turned
down. He started a school in order to teach dalit children. This school, too, was
burnt by upper caste people. In 1907, he led a strike at Venganoor which lasted
for one year. In recognition of his leadership abilities, the then Maharaja of
Travancore nominated him to the Sri Moolam Legislative Assembly
(Prajasabha) in 1910. His efforts for upliftment of dalits and downtrodden were
admired by other great social reformers and thinkers like Sree Narayana Guru.
In 1937 when father of the Nation, Mahatma Gandhi visited Venganoor, he
praised the efforts of Mahatma Ayyankali. In November 1980, our late Prime
Minister Shrimati Indira Gandhi unveiled the statue of this great social

reformer and thinker at Vellayambalam Square in Trivandrum.

The Dalit community for whom Mahatma Ayyankali fought throughout
his life celebrated the Centenary of his nomination to the Sri Moolam

Legislative Assembly or Prajasabha, recently.
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It is a matter of great interest as to how an illiterate person like Mahatma
Ayyankali could successfully led a mass movement against social evils and for
the upliftment of dalits. I, therefore, request the Union Government to set up an
Ayyankali Chair after the name of this great social reformer at the Central
University, Kasargod, Kerala so that the whole nation could know about the

work done by Mahatma Ayyankali for the upliftmen of dalits and downtrodden.
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(vi)Need to create a new Tirunelveli Railway Division with Tirunelveli as its
headquarters

SHRI S.S. RAMASUBBU (TIRUNELVELI): There has been a long pending
demand from the people of western Tamil Nadu to create a new Railway Division
with Tirunelveli as its headquarters. The places located south of Madurai Viz.,
Virudhunagar, Manamadurai, Tuticorin, Tiruchendur, Kanyakumari, Nagercoil
(including town), Tirunelveli, Tenkasi, Senkottai can be included having a

jurisdiction of 615 kms. under Tirunelveli Division of Southern Railway Zone.

The people of Tamil Nadu since long have been facing a lot of difficulties
due to inadequate train facilities from Capital Chennai to various southern districts
in the State. Moreover, there has been demand for laying of doublé lines in various
sections. As a result, the demand for creation of Tirunelveli Division has been
gaining momentum. This long pending demand can be fulfilled by taking out some
portions of Madurai and Trivendrum Division which will also be administratively
viable, economical, promote freight and passenger traffic and will help in all-

round development of the region.

Keeping in view of above, 1 humbly urge upon the Hon’ble Minister of
Railway Minister to kindly take necessary steps for the early creation of

Tirunelveli Railway Division, Tamil Nadu.
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(vii) Need to set up adequate number of schools with class I to class XII
in the country

3t T Tt InET (SR qd facet): S ow & fAfd= =i | faenfei & e s
&g U e oS! wve o Rfia fhy U © St e 1 W BElT 5 9 Bel 6 A Pe 8 IR
HeT 6 | e 10 TP ¢ | RV a9 o # a=di DI G | AW e 7 6 B @
AT BRAT TS © | <A, IF FHI AR Y 38 R BT AHAT DHRAT TSdT ©, 519 I
DT HEAT 6 H JIY A A AT 8, AR 98 ol Hel 8 AP ol © | I9 ded DI e 8
Sl B & 918 g R Wpl H TN o USdl € SR 99 9HY IR AT fdse uRfRIfa
AHT 3 8, SfF 6 IqDI U Wpol § YIer el 8, S el 10 AP © | S ded Pl Par
10 I B & 916 YA fHA gAY Wpol H TR bR 1131 T 121 Daf I HRAT TSl
g1 O RRART F 9=t 7 398 A1ar-fiar &1 At qrel uga @mifas © |

3T A B WRBR W NY ¢ b a8 faenfr o1 fRuen sreras &g wem 1 9 12

AT HETT 6 W 12 AP Wpell DI WATUAT [T S & WTGeT 91 Pl HE DY |
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(viii) Need to augment railway services and improve passenger facilities in
Amreli parliamentary constituency, Gujarat

M TRANE FOASA (3MRe): § ORI & IFNell F9ad & 4§ vad faum & feafefad
ST AHRITAT B AR ABR B A AT BT g |
3T 3Fel! foTel @1 SN & 25 @@ | SUTGT © SR Jgl & aril &l onfeaw
T H PSR B & BRI A-TT ABAUL BT dd b e ¥ ga¥ ¥R ¥ gffed
JI-SIHT 1 AT & 3R Y &I GIAam T8 8 & HR AR Bl UIgdc 99 H SATaT (b
SR ATAT BAT TSl & S S AMG! Bl ol H BTl 7S Il @ |
arvett fTet # ERT ST, Sied SN $iR 3 go-d el Ud Hufral &1 s
HIHT TS A Bl @ & oAl [8R, .01, SIREvs a71fe geel | T I8f 916 & oy g
PR I © SR WY B A IS b AW ’EH UG AU ATl D [T U GoAd Aqred e
S | 39 oy AR &1 FrAfalRad Agaqul &R & 8 -
1. 3TEHGIETE W 3P, S[ANG Ud S[ANTG A QMY I SISl H Xl g Dl
SISt WY |
2. gl d& S dieisl darsd f[Auls 15 § S9SN dgKd gy Raoisar, smve
3R & | BIHR SANIG dd Sl 3| HicHIS § g, 9 drsial & W H
afRaferd fbar Sy |
3. 3Rl ST # ATIRGUSHT Neld WA Dl S Aag UeThd Yeld g |
RIER A7 a7 7 R 3l & Yad & Afedl W) dehdr gel T=dl
3R g ATAT BT BB WA Bl & SR SHAT GET DY GUIEHT a1 Tgal
2 3V YeId W Bl WIehH Bl SHals Hl daR-T ST |
4. 3Rel! frer # R 1 Yd wics € 98 YRE Bl g A Bl SRR 2 |
WIEH & AFl AR B IK Hhl ITe-WES AR T$-T¢ TS 8 U &,
Sleg W Seg #NEd fhar ST dife AT iR WAl B u B H BIS
HSTE 7 2 |
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Al T & Yol Bred! # M & aaven TE ¥ My o T ud
MREAT ST Hofl F 3T A B & i B! SRIIE & @ U 81 IR Nerd
R & 3R TR IC WieH 3R 8 B @ foly TS I FaweqT &l WY |
ARl A W S Xid BIeh B, a8 BBl fthep dTell & © AT b
ST BHIM S Y&dT 2 | SOl 39 Yold Bich & IR A Uh AaRfSs
9T STV a1fh 9 2fthdp B G &1 (aRoT 81 9@ |

TR AT § Uep MRATYR 19 BT Yeb AT & il AX HAHGT &3 H 377l
& 3R FAD! @M 2 R A STl € AR TS AT & 64 ATl d1a AT 3t
b Y Bl YA ab o T8 T3 B, TH UAWASBA D WA G BA DI
eI ¥ |

3TN NeId ¥CIF H 7 PIg ReA el ®I Jfagm 7 iR T P18 AfeT A
@ | IN & fog Wee ol @ N gl T8 2 | o) 39 Yod W &
HieATgore fhar STy 3R A1 & S 3Ryfaensii 1 gR fhar Sy |

W1 faTw e © 6 o ardl aoic 99 # SWIad Yod & Ag@yyl GAIRI B

oI YTIUT BRIPR 39 W w9 I gqre= fhar - |
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(ix) Need to constitute a committee to ensure compliance of guidelines for
issuance of BPL card to eligible persons particularly in Sheohar
parliamentary constituency, Bihar

sieelt o 3t (RraeR): <o # N9 Nl &1 9%l @rens I &)1 & fog diva dre
e sar g | Rt T 9RaR oo IRaR & FeRl & folg ¥vd &) TR IWE ofd T | Iy
S dLALTA. BIS D U © STb! NS BlS T8l 7l U @ § AR P LU B
e =Ry S R ga. w1 firen gonm | W 99 & & REer damd vd gdf
TR fA § W7 S AU AT 918 g © | 31 R, 2011 TP Ps AT H 221
TG SITell e Bre e fby U | {6 ufthar 4 g8 . q.vel. Bre LU, a3 & Al Bl
frg Sd g sUP ST WRI¥ S @l AT | 2006 § Bg WRBGR ERT S99 h1H H
aifrafiaar A & oy =t feen few S fy 17 9w daet siveiRe 71 dridE g8
g | S8t 9 d.0.Te. Pl & GOUAN B I ¢ Al TG AeH R T&f R urn § ST
Hg A Bl 2 | R Wt &R |1 s9a B9 Rierd ferdt © o9 w991 drare! Bl §
D IR H T% AR DI qa 1Y | 9.0, Hre dad qF arn d1 el 7d sqa@T
SEUIN BRA dTell IR B! bridre! s+l A1y |

WHR A IR ¢ [ .99 FIs & Al & W A e og U [aRvs SH
TR Y Sife g8 q ufshan &t FIRET &Y |
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(x) Need to include Pakur, Dumka and Deoghar districts of Jharkhand
under Integrated Action Plan and provide all facilities under the Action plan
in these districts

SHRI NISHIKANT DUBEY (GODDA): 17 Districts of Jharkhand which are
under Integrated Action Plan are not only getting additional funds but also the
areas having population above 250 are being connected with roads under Pradhan
Mantri Gram Sadak Yojana. Besides this, three districts of Santhal Pargana -
Pakur, Dumka and Deoghar have been converted into SRE Districts. These three
districts which have become the centre point of Naxalites and where Naxalites
from Bangladesh and Nepal also take shelter have created an atmosphere of fear

and terror amongst the people.

Under such circumstances, we demand from the Government of India that
atleast these three districts to which the government has also accepted being
naxal- affected districts be included into Integrated Action Plan. All facilities be
provided to these districts under Integrated Action Plan for being SRE districts on

priority basis.



06.09.2012 34

(xi) Need to approve de-notification of boundaries of Son Chiraiya Sanctuary
as proposed by the Government of Madhya Pradesh and de-notify the area
under the Sanctuary

siectt FeieRT ot Rt (FaferR): arfeorR W9y &1 & Sfdild a9 9 TIfeRR H 512
.M. &3 7 hon A9 ffSa wIRvT 9§ 1981 & W € | 9 IRIRUT & 3fcid o1
Td 31T 27 A WG T | 39 IWIRVT & § 7-8 | fAfean @M &1 <rar o 3w s 2
<19 f g7 i # farRa 3ol = 9F fafsar & S T8 @ | SHE B © B 15-20
ay gd |9 fafean off, afe ofd g @ 99 fafsa & foddt 3 78 <@ 7 |

SN &b H RIfUa | ST JWIRvg # A Wd gl 8, ool ATSHT
RMT HA 8, fASTell @ ST T & S AT B, AT G S B Ghdl gfdh I
IRRTT &5 °Ivd T | IariRil & onfde R or@id HeiR 89 & SRul, &89 § AR
Td S AR & A1gT Al 950 HH © | $9 &F B [hAE 7 Al AU S| 99 Fhd © SR
T & WE 9hd T | 3N IR WA 8 W, S UE H A & AT 7 Al 379 Je1/dh
Bl A BN © AR T & 39 & DI ASD! o] I6E B © |

A AT siRIRvy 3§ @i 40 UMl H FardRa I 1 Jaqd GlaeTg i |
firer Ry 9 favg 30 a9 @ dfa € | 59 IR B e &1 SHifefhe e fhar wv |
R g v & Iy Gl & siaiid faerg &l AT | HRIY ST 9 | 59 ey
QM e srwarvy &1 ARl @1 SHIcfhae Wil Ue TRAE Uo¥ AR ¥ AR
HRBR DI A AT, S WRG ARBR 1 I T A7 81 fha1 g | SHfed I I 39 T9R
favw w g fof fog s @t A a=a g
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(xii) Need to make singing of national anthem daily obligatory in all primary,
secondary and higher educational institutions in the country

SHRI HARIBHAU JAWALE (RAVER): "Jana Gana Mana" is the national
anthem of India. Written in highly Sanskritised (Tatsama) Bengali, it is the first of
five stanzas of a Brahmo hymn composed and scored by Nobel laureate
Rabindranath Tagore. It was first sung in Calcutta Session of the Indian National
Congress on 27 December 1911. "Jana Gana Mana" was officially adopted by the
Constituent Assembly as the Indian national anthem on 24 January 1950. 27
December 2011 marked the completion of 100 years of Jana Gana Mana since it
was sung for the first time.The song has a lot of Sariskrit words that also are found
in the majority of Indian languages with the same meaning.

A formal rendition of the national anthem takes fifty-two seconds. There
are orders issued for regulation of singing this Indian National Anthem in many
functions. Singing of this National anthem in functions increase unity of all
countrymen. It also pay tributes to Freedom fighters of our country.

Throughout the country, Students in Primary and Secondary Schools are
singing this National Anthem every day. But in all Higher educational institutes
and Colleges singing of this National Anthem is not happening.

, | request to the Government to issue order for making singing of National
Anthem obligatory daily in all primary, secondary and higher educational

institutes with colleges in the entire country.
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(xiii) Need to stop levy of toll tax on certain National Highways and bridges
in Uttar Pradesh

N R AR (AESEIYR): IR Yo H I [SHH FRAT 24 fHamier (R 7 W)
fTer argSieiqR, WaqR § $w I W &9 Yol W U9 8IS § Tl el W a4 Yol TR <ol
S SHT THIK B B d1g W A TR DY aGel! B S B T

3 A H H A WD URdET Ud IoMNT H#A Sff W Srufard briarel @t A

EaciE
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(xiv) Need to develop religious places around Allahabad as tourist spots
keeping in view the Kumbha Mela to be held in Allahabad in 2013

2 Bt A SRERAT (FAYR): SR T S WU sareEe 4 Ra qgaqel Uaeiis g
T I STRYRYM, UISell Hetad, Ui am SRR qei #efy gafdn fsM ool garad
anfe W wirfies Fiaemsll &1 W@ 2 | Iad RIall B d1f W & W J AHd T
MLTHAT & | geleEE H S dvl, 2013 H AP Hel B IMATSH fhar Srr 8 forad <2r-
fa%er & DH-BH F BAST ANT SATREIG AT 3R ARGH Hell WH Aled geAeEE & -
U R I g g Ufaeiie el R S0 | Iad weayul g1 wiel 'R gD
gfeerg 7 87 | Nl &1 R argfaen Bkt € |

WHR A JRE 2 5 soeEe & Ma-udy R a1fife el sFaRyRe™, afsar
AETed, VR o SR e #efy gatan emsm da garad onfe Iell 1 Siad 2013 #
T drel fa%a & Wad I HETHH Hol & Jd (il & WU ¥ fAbfid B Bl Araegeha gl
WRBR A I A1l BT [ADRAT BHRA BT AT DA § |
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(xv) Need to rehabilitate families displaced due to erosion of village land
caused by river Gandak in Gopalganj parliamentary constituency, Bihar

$it Uit W (Materien): AY SR faled e [98R I5w & TSRSt & UMW deuRdl,
THEAT # TUSH A B UM W WAND beld 8 6T © | QI IMEl D HAd 400 A 3fED
IRAR fawenfia 81 g € | 3 YR fUsel a9 Al 4 WRIvS) 3 JAT MUTIS], FHargeple, axiell
Td AIS H MUSH B UM F B D gold S9Nl IRAR JER 8 MY & | BRI Uhs Had 3R
SHI werd & O | 991G 81 TS § | 98t et & Rar yEed @ Rafd # e g § |

# IRA AHR ¥ AW el g 6 37 fawenfia aRari &1 gaaifia e &1 o o |
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(xvi) Need to release funds under Post Matric Scholarship scheme to
facilitate eligible students at the time of admission to higher educational
institutions

SHRI P.R. NATARAJAN (COIMBATORE): Post-Matric Scholarship
scheme, devised by the Centre and implemented through states, covers the
compulsory  non-refundable fee 1.e. fee charged  towards
registration/enrolment, tuition, games, union and library membership, medical
examination and any other fee compulsorily payable, apart from a host of
other fees. Besides there is a scheme for first generation graduates under
which the Govt. takes care of tuition fee, which is now Rs.45,000. The ceiling
for annual parental income for SC/ST student is Rs. two lakh, whereas the
ceiling for BC/MBC student is Rs.one lakh. More than their level of
awareness regarding this scheme, the serious problem being faced by students
is that they are in no condition to remit the fees on their own at the time of
admission. The Managements of private colleges to which several students
have gained admission are not ready to admit them without collecting the fees
even if they know that they will be able to get the fees reimbursed by the Govt
as such students are eligible for coverage under the scholarship scheme or the
other. This year most private self-financing engineering colleges have asked
the student to pay the fees latest by August 14 2012. The question that is being
asked among the general public is as to how can they pay admission fee
(approx. Rs.72000-88500) when their families struggle for daily sustenance?
Self-financing colleges however take a stand that the funds transfer from the
Government invariably come late. In short, the scholarship scheme benefits
elude poor SC/ST students in view of their struggle to pay fee and delayed

reimbursement.

39



06.09.2012 40

Therefore, it is requested that the Hon'ble Minister for Human Resource
Development may take steps for the release of funds earmarked for these students,
in advance preferably at the time of release of list of selected candidates itself or
the colleges be resisted from pressurizing the students to pay the fee immediately
so that the down-trodden and poor Adi-dravida students community would stand
really benefitted without facing the initial torture of the shelling out the fees at the

time of admission itself.
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(xvii) Need to provide additional opening at Major bridge No. 559 on
Cuttack-Barang Section in East Coast Railway Zone

SHRI BHARTRUHARI MAHTAB (CUTTACK): Major Bridge No. 559
(12x1220 m piate girder) has been constructed across Puri Main Canal and
Barang Nullah on the existing single line of Cuttack-Barang Section in East Coast
Railway Zone. On the downstream side of this bridge is the new bridge of span
1x30.5m + 2x61 m (Steel with girder), which is under construction for doubling
of this section. There is a road laid on the left hand side canal-bund of the said
canal and this road passes under the steel girder of span No. 1 at Cuttack end. As
the vertical clearance is less, road level has been lowered under the steel girder of
existing bridge and the clearance so obtained is also 3.50 m. Height gauges have
been fixed on either side of this girder to permit road vehicles of height less than 3
20 m. Formation level of doubling at this location being equal to the existing one,
I would request the Government to make similar arrangement under the steel

girder of span 30.5 over Span No. 1.

As the construction work been taken by the RVNL-Bhubaneswar and the
possible vertical clearance can be provided as has been done in the existing girder
by lowering the road level, adequate arrangement be planned to prevent flooding

when the canal runs at full supply level.

Therefore, 1 urge upon the Government to provide additional opening at

Major Bridge No. 559 for greater interest of the public.
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(xviii) Need to provide a financial package for providing relief, drinking
water and augmentation of employment guarantee scheme in drought-hit
areas of Maharashtra

N MSHRY IORM aHAr (RRE): <o § YU ¥ gad 98d & W9 7 a1 HERIE, |fed
3ME IR H G ¥ e & oy g IRBR A AE Tdhs DI A1 B &, ASRIG, § g
Pl faee 9T & HRUT BFaEl Afed 3 BRI B B1Hl 8 81 8l 8 RigaT ¥Ruts
BT BTH! BfST 8 TSRS H UISlel b dad Ahe F STHoad SRA-Rd & &1 & | IJ&f B

980 AR S YW@ MY 2, 9 9§ @ gorl # 39 ¥ 9a W) ARar S <@ g, "AERng, @
ISR RS AT & {3y & oy iR Iugad ded I3 & STaedadhdl © |

T H Bvw WHR A ARG H g A Fue, 9 Irg ], ASHIR TRET AT B
e & fofg o Is SR -7 &1 S RIg xal § oy #9eRTg, fhami afed o=y
PHITIRI BT JEd & A Ahl © |




06.09.2012 43

MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ..."
MR. CHAIRMAN : The House stands adjourned to meet again tomorrow, the 7"
September, 2012 at 11 a.m.
12.05 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, September 7, 2012/Bhadra 16, 1934 (Saka).

* Not recorded.
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